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Results of Bihar KatricnlaUoa 
BxaaaiaatlsM

4565. 8hri BaM Bay:

Shri Bhoffeadnt Jha:

Will tbs Minister of Mwilw  be 
pleated to state:

(a) whether it is a fact that Bihar 
overnment have taken a decision to 
the effect that those students who got 
plucked only in English and have pass
ed in all other subjects in the Matri
culation examination, would be consi
dered to have passed the examination; 
and

(b) if so, the reaction of overn
ment theretof

The Minister of State ia the Mfcto- 
try of Wtiiiai (Shri Bhagwat Jha
And): (a) According to the press re
ports students who had failed this year 
only in English paper in the Beroadwj 
Examination have been declared suc
cessful

(b)  This will arise only after details 
are received from the State overn
ment who are primarily concerned.

Batalrtae Against MtatsMn

4M AH X. K. Nayar:

Shri SliiSwn BMC:
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Shri A. B. Vajpayee:

Shrt Kanwar Ua apta:

Shri K. Lakkappa:

Will the Minuter  of Home Affairs 
b** pleated to state

(a) the number of investigations or 
inquiries carried out  by the  Police 
agencies from 1947 onwards  against 
the Ministers of the Central overn
ment;

(b) the number out of these which 
have been completed and the results 
thereof;

(c) the number still pending, and

(d) the action, if any, taken against 
the delinquents to place them on tnalT

The Minister of Ham Affairs (Shrt 
. B. Chavanh (a) to (d). As far as 
could be ascertained no regular inves
tigations or inquiries were carried cut 
by tbe Police agencies from 1947 on
wards against any Minuter of the Cen
tral overnment  In respect of  two 
Central Minuter* however,  some in
formation was received by a Police 
agency in the course of regular in
vestigation of certain cases involving 
certain government officials and these 
items of information, after  being as
sessed, were passed on to overnment 
These instances were ptgrsued further 
by overnment and results were made 
known in this House

I.tHgi<*   (ha 1. Begteaal 
Office, Laakaew

45*1. Shri Swjao PaaCey;

Shri Ishaq Samhhall:

Will the Minister of  Labour  and 
ahshmtaHsa be pleased to state

(•) the number ot tuits/wrtU died 
by the employees of the Uttar Prm- 
daah  Ihflwial  office  at  Lucknow 
•gainst  the  WahabOltatijm  Depart
ment;

(b) the number of cases that have 
been decided together with copies of 
judgements thereof,

(c) the expenses incurred in these 
••u its/writs,

(d) whether any responsibility has 
been fixed on the officers whose deci
sion had resulted in these litigations; 
and

(e) whether an> recovery has been 
made from officers held responsible*

The Minister of State la the Minis
try of Labour, Employment and Re
habilitation (Shri L. N. MMura); (a; 
Three Writ Petitions during the  last 
three years

(b) One Writ Petition  has  been 
decided.  It was dismissed with coat 
on the parties  Copy of the judgement 
has been applied and will be supplied 
when received

(c) Rs 479 on the Writ Petition al
ready decided  Other Writ Petitions 
are still pending

(d) No The judgement u yet to be 
examined to see whether the Court 
has held any of our officer m an> way 
responsible  for  the litigation  The 
writ petition has  been  decided  in 
favour of overnment
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